
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Speciat Originat Jurisdiction)

THURSDAY, THE NINETEENTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR_ 

' -

PRESENT

[ 3418 ]

...PETITIONER

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

THE HoNoURaeLe snrlUSrIcE J SREENIVAS RAo

WRIT PETITION NO: 25711 0F 2024

Between:

fitrid_3.113i[,Bi._1i!Ei#i[*#HiyjilHrx,:.#:.h'"{??r3;Krupa Appartment, Ramanthapri'nr'i"ii"I,'uvol' il'c sooor s

AND
1.

13:,il?il[Ii,iTE3[3i,,iBi,?t[,.",i9], jiJJ1]ll,Xi",.,i3l3fl;#"dica,and

[3]!l],]:?:ilrflr3i3 
Rao Universitv or Health sciences, represented by its

...RESPONDENTS

Petition under Articre 226 0t the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue an appropriate writ, order or direction more particurarry one in
the nature of writ of mandamus decraring the action of the respondents
particurarry the 2d respondent in not considering the petitioner request for onrine
registration for admission into MBBS/BDS course under Management Quota ,B
and c" category in next phase of counseling for the academ ic year 2024_2s as
illegal, arbitrary, unconstitutionar and consequentry direct the respondents to
consider and permit the petitioner to uproad onrine apprication for admission into
MBBS/BDS course under Management euota ,,8 and C,, category for the
academic year 2O24-25 in next phase of counseling.
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lA NO: 1 OF 2024

Petition under .iection 151 CPC praying that in the cift)umstances stated

in the affidavit filed in support of the petition, the High Co trt rnay be pte25s6 1.

direct the 2nd responc ent to consider the petitioner requesl for online registration

under Management C uota "8" and"C" Category for admrr;sio i into IUBBS/BDS

course in the next phirse of counseling for the academic year 2024-25, pending

disposal of writ petitiorr

Counsel for the Petitioner: SRI ABDUL KABEER

Counsel for the Respondent No.1: SRI R. NAGARJUNA REDD'f,

AGP FOR MEDICAL HEALTH FW

Counsel for the Respondent No.2: SRIG. RAVI, REPRESEIITING FOR

SRI A. PRABHAKAR T:AO, SC FOR KALOJI NARAYANA R,{O IJNIVERSITY OF

HEALTH SCIENCES

The Court made the fc llowing: ORDER



THE HoN'BLE THE CHIEF JUSTICE ALOK ARAI)HE

THE HOIlt'BLE SRI JU SREENTVAS RAO

WRIT PETITION of 2024

ORDER.. @er the Hon'ble the Chief Justice AIok Arad.he)

Mr. Abdul Kabeer, learned counsel for the petitioner.

Mr. R.Nagarjuna Reddy, learned Assistant
Government pleader for Health, Medical & Familr, Welfare

Department for respondent No. l.

Mr. G.Ravi, learned counsel representing

Mr. A.Prabhakar Rao, learned Standing Counsel for Katoji

Narayala Rao University of Health Sciences (hereinafter

referred to as, .the University) for respondent No.2.

2. With the consent of the parties, the matter is
heard finally.

3. In this writ petition, the petition er inter alia has
prayed for the following reliet

AND
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"For the rcasons stated above, it is praye<l thtrt

this Hcn ble Court may be pleased to isst e an

appropriate writ, order or direction' mol c

particularly one in the nature of writ of mandamt s

declarir g the action of the respondents partrc:larty

the 2'd 'cspondent in not considering the peti :ion':r

requcst [or online registration for admission in 'o

MBBS/ 3DS course under Management Quola "ll"

& 'C" C ategory in next phase of counseling f'lr tite

academic year 2024-25 as illegal, arbitrary,

uncons itutiona,l ald consequently direcl tlie

respon<Lcnts to consider and permit the petition3r

to upt( ad onlinc application for admissiorL into

MBBS/RDS course under Management Quo:a ".3"

& "C" orrtcgory under for the academic yeat 2021'

25 in n:st phase of counsellng and pass such other

order or orders as this Hon'ble Court may de em f-rt

ancl propcr in the circumstances of the case "

4 . Le rrned counsel for the petitionr:r riubmitted

that inadvert3ntly the petitioner could not regist-er for

admission under management quota '8" arrd "C' category

i.e., NRI category. Therefore, the Unive:'sit'z is not

permitting t-re petitioner to seek admissic'n under

Management Quota for "B" & "C" (NRI) crrte5lories' He

further submitted that the petitioner be grar ted liberty to

submit a r lpresentation to the University and the
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University be directed to decide the said representation in a

time bound manner.

5. Learned Standing Counsel for the University

submitted that the last date of registration

was 23.O8.2024 and thereafter, merit list has been

prepared, which shall be published at the time of

indicating the web options. However, it is fairly submitted

by him that in case the petitioner submits a

representation, the same shall be dealt with by the

University in accordance u,ith law.

6. In view of the aforesaid submission and in the

peculiar facts of the case, the Writ Petition is disposed of

with liberty to the petitioner to submit a representation

before the University with regard to her grievance. Needless

to state that in case such a representation is made, the

University shall decide the same within a period of two (2)

days thereafter. It is made clear that this Court has not

expressed any opinion on the merits of the matter.
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Miscellar eo us applications, if any per-rding, shall

stand closed. There shall be no order as to colits.

"''iS6BYISiH'EFRRX \//rRUE coPY// ,i,.Io[t+,"=*
to''t. 

,n" Principal Se:retary' Medical and Health Family lifis Department'

Secretariat euiro n gsl'ihe S[ai" ot f eta.ngana' Hvderatrad

2. The Registrar r ato]i N;;';';;"; i',-; uiwersitvbr Health lciences'

Waranqal.
: b''i" cE t" sri Abdul Kabeer' Advocate'[.oiUft
4 one cc to sri n r,rjuixr,"a"r"i"o. sc-to, Ratoli ilLrayanrl Re,o. Llniversity of

t ?;3't33."'tTc& fl:il:l'*l 
',qe*. 

Famirv werrare' Hi1;h c ourt ror the state
" oi%rrngrna, at HYderabad [OUT]
6. Two CD CoPies
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HIGH COURT CC TODAY

DATED: 1 9 10911t024

ORDER

WP.No.25711 of 2024

DISPOSING OF THE WRIT PETITION

WITHOUT COIiTS
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